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BEFOILE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCH

0,A.1000/93

J.P.Mane,

Up-dhye Wadi,

Shantilal Compound,

Jawahar Nagar, Khar(E)

Bombay - 400 055. ‘ .. Applicant

=yersys-—

1, Union of India
through
The Secretary,
Ministry of Lefence,
gouth Block,
=3t De}.hl - 110 Ol.l

2, The Chief of Naval S*aff,
Naval Head Quarters,
South Bleck
New Delhi.

3. TheFlag Officer Comﬁanding
in-Chief, Western Naval |
Command, Fort, Bombay~4000723.

4. The Admiral Superintendent,
Naval Dookyard Bombay-4000?3 .. Respondents

Coram: Hon'ble ShriJustice M,S.Deshpande
Vice-Chairman

Hon'ble Shri M,Y,Priolkar,
Membe r(‘”l\ )

Appearances a

1, #r.D,V,Gangal
Advocate for the
Applicant.

2. Mr.V.5.Masurkar
Coungel for the
Respondents.

CRAL JUDGHENT : . Datei22-11-93
(Per i, S.Deshpande, V.C,

Heard #r.D,V.Gangal for the applicant
and Mr.V.S,Masurkar for the respondents.
2. For the reasons stated in the order
in O.A. 848/93, the facts being identical, the
application is dismissed. A copy of order in C.A.

848/93 may be attached to this order.
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